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I N THE CENTRAL k.1.tll\ l.;jTHxTI VE THIBtJNAf.., 

ALLAHf\BAI.) BE\101, ALL.AHAB~ 

Origin al J1:>plic ation No. 542 of 1997 

th is the 5th day of February ' 200 1. 

HON' BLE MR. JU.-lTI GE H. H. I<. TRI VBlI, VIG~GHAIR~1AN, 
HON' BLE h1R. i.l . P. .:>INGH, A .. l\1 I NJ .:>TH;{f I VE t.18>'\BER. 

At har •A1.i, s/o :::>hri ,Ja s if Ali, r e sident of /1lohalla Haj~ara 

Bhistt i 1/al i Gali, Di:;; t rict Ranp ur. 

• • • Applicant 

By Advocat e : .:Jri L. M. ~ing h hol ding brief of :::>ri H. P . Singh. 

Versus. 

Union of I ndia t hrou g h ..:Je cret ary, Department of Telecan. 

Gov errment of Ina ia, .::>an char B ha\v an, Nei:-1 Del hi. 

2. Telecom. Uiv isional Nlanager, iianpu r . 

3 . Telecom. Divisional Enginee r, Ranp ur. 

• • • Respondents. 

By .Advocate : .::iri ~atish ,\1 adhyan, 

O R UE R _lO R A L) 

JUSTI CE R. R. K. TRIVEDI, VIG.6-CHAI~A!i 

By t his O.A., t he applicant has p rayed fo r a 

d i rection to t he respondent s to gran t him tempord ry statu s 

f rem the date he 

to grant h:im all 

canpleted 206 days as Casual La bou r and 
ot her 

t helbenef its. He has also prayed for 

regularisation in Group ' D' post • 

.:>ri ."Jatish Madhyan, learned coun sel for the 
• 

respondents has s ubmitted that the applicant earlier f iled I 
O. A. no. 1282 of 1994 in the Principal Bench of this 

r ribunal at New Del hi. The said o. A. was dismissed, as far as 

the applic an t i s concerned, on merits by o rder dated dated 

10. 2.1995. The order has becan e f · .,,, b J.ng,,i. etNeen the parties. 
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It i s submitted that the o. A. is not l egally maintainable for the 

same relief, which has already been refused by the Principal 

Bench. \'le find force in the submission of .)ri ;iati:lsh /vladhyan. 

The copy of the o r der dated 10. 3.1995 shall be kept on record. 

The o. A. i s :~ accordingly dismis.:;ed as not maintainable \v ith 

no order as to cos t s . 

Allahabad: mated : 5 . 2. 2001. 
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